
afer 

ae feet, 1 waa, 2015 

wed. wer-P evi (2007. tafe ax spite the fafarrs ate afatra, 2006, (2006 #1 19) #T art 61 

art van ofeeat ar sary are Bu, Wifes six wrpfee te fattanes ats (eer are alee cath are sie PaParteat 

ah fare ft vfran) fafran, 2009, # deitea aed & feo wacare fafeied faftae sara g, aT: 

1. dftre efits ae wrist 

(1) aa Fant af tatfeere atx orpfas tte faftarre ate (qeen are afea aad ares site faferfeat fear Ft 

yfrarr) setters fafaae, 2014 wet STOTT! 

(2) Faucet cade Hah vara Ft arte 8 rae git” 

2. Fees aie orpfte the afore (qear ares ate Tait aree site faferfeat & faare Ft shan) fafa, 

2009, * fafraan 14 & feu faefefed ar yeartta Pea area, aT: 

“44 fafag. 

za fafacay A arreat h eq Safe, Hrs wes seve slat 2 at oerar fAote are aret fra TT"   

mh, travaé wa, faery sratfaart (are) 

[Ferrera -111/4/2T IT. /1 88/14] 

ara foot : qea ae ara. 323(a), feats 14-5-2000 F Hrean 4 aferghad ev 7



  

FRI BL USTTA : STAT 19 
  

  

NOTIFICATION 

New Delhi, the 1st January, 2015 

F.No, 1-MISC/V1/V/2007.-—In exercise of the powers conferred by section 61 of the Petroleum and Natural Gas 
Regulatory Board Act, 2006 (19 of 2006), the Petroleum and Natural Gas Regulatory Board hereby makes the following 
regulations to amend the Petroleum and Natural Gas Regulatory Board (Procedure for development of ‘Technical Standards 

and Specifications including Safety Standards) Regulations, 2009, namely :-— 

1. Short title and commencement. 

(1) These regulations may be called the Petroleum and Natural Gas Regulatory Board (Procedure for development 

of Technical Standards and Specifications including Safety Standards) Amendment Regulations. 2014, 
namely:— 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. bor regulation 14 of the Petroleum and Natural Gas Regulatory Board (Procedure for development of Technical Standards 

and Specitications including Safety Standards) Regulations, 2009, the following shall be substituted, namely :-— 

“14. Miscellaneous. 

Ifany question arises as to the interpretation of these regulations, the same shal] be decided by the Board.”. 
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Foot Note: Principal regulations were notified vide G.S.R. 323(E), dated 14-5-2009.


